Amravati,Tuesday 29 October 2019

1
—
FORM A !
_ ) PUBLIC ANNOUNCEMENT :
{Uncer Requiation 6 of the Insolvency and Barkmupicy Board cf india {Insolvency Resclution Process
for Corporale Persons) Regulatians, 2016}
FOR THE ATTENTION OF THE CREDITORS OF
e SUPREME STARTECH PRIVATE LIMITED
SNor L RELEVANT PARTICULARS: e i e e TR
1. | Name of cerporale deblor SUPREME STARTECH PRIVATE LIMITED
9. | Date of incorporation of ésrporale debtor 28/03/200% ‘ }
3. |Authority under which corporale deblor isiRegisirar of Companies, Murzibai under Campanies
incorporated/ registered Act, 1956 , '
Registralion Number- 131422
4. | Corporaie identity No. / Limited Liatality dentificaticnili241 10MH2001PTC 131422
No. cf corperate debtor
3. | Address of the registered cffice and principal officeRegistered office:
(i any} of corparate debter Supreme Startech Private Limited, Biock Na, 13-14
5 SevaSadan, C.A. Road Nagpur MH 440018
- 8. lqsclvency commencement dale in respect of25th October, 2019 being the dale the order passed
chrporate debtor by the Hon'ble NCLT, Mumtai Bench (Order raceived|
by IRPor 26/10/2019)
7 | Estimated date of closure of insolvency resokuion}ZZnd Aprl, 2020 veing 180th day from the Insofvency
process CommencementDate
8. [Name and registration number of the insolvency{CAPAWAN KUMAR RAMOHAN AGARWAL
professional acting as interim resoiution professicnal |Ragistration No:
: IBBYIPA-CO1/P-FO0414/2017-18110737
§. |Address and e-mait of the interim rescluticniAddress: 42, Gepat Bhawan, 199 Princess Stree!,
i prafessional, as registered with the Board' Mumbai-4C0 002 E-mail; arbilratopr@gmail.comt
10. | Address and e-mail to be used for comespendenceiSameas eniry No. 09
with the interim resclution professional
11. | Lastdate for submission of claims Gth November, 2019
12. | Ciasses of credilcrs, if any, under clause (b of sub- No class has been ascertained ill dale
section {6A) of section 21, ascertained by the interim
resolufion professional
13. | Names of insoivency Professionals identified loact as NA.
Authorised Representatve of creditors in a dass
{Three names for each ¢lass)
14. | {a) Relevan:Fomsand Retevant Forms mentioned at Paint 4 belca.
(b} Details of aulhorized represenialives are
avaiiable at: v
1. Notice is hereby given ihal the National Company Law Tribunat has ordered the commencement of 2 COFpCraie
| insalvercy resclution process of SUPREME STARTECH PRIVATE LIMITED an 25th Cclober. 2014,
| 2. Thecreditors of SUPREME STARTECH PRIVATE LIMITED are hereby called upon Lo submit their claims with
proof on or before 09th Novemter, 2019 (o the interint rasolution professicaal at ihe address mentioned
against entry No. 09. )
3. The financial cradilors shall submit their claims with groof by vlectronic means only. Al cther creditars may
submi the claims with proofin person, by post or by electronic means. :
4. The claims may be submitted in their specified lomms. Form 8- Operaticna: Creditor (Other Than Workmery
Gt Empioyee); Form C- Financial Creditor; Foan CA- Financial Creditors i a class; Foam D- Workmend Employee; |
Form E- Authorised Representaiive of Workmen/Empleyee and Form 7 Other Credilors. Copy of the sbove
Forms car be downioaded from niips:/fibbi.gov.indhomeidownloads : '
5. Submission of faise or misleading proofs of claimshigh atlract penailies. Sdl-
Pawan KR Agarwal
Place : Mumbai interim Resolution Professianal
Dated : October 29, 2013 IBBIAPA-001P - P00414/201 7-18440737




{Under Reguiation 6 of the In
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solvency and Bankruptcy Board of india (Insoivency Resclution Procass

for Corporale Persons) Regulatians, 2016}
FOR THE ATTENTION OF THE CREDITORS OF
_SUPREME STARTECH PRIVATE LIMITED

SN RELEVANT PARTICULARS:: T R e B
1. Name of cerporate debtor SUPREME STARTECH PRIVATE LIMITED
2.  Date cfincorporaticnof corporale dedtor 28/03/2001

Autharity under which corporale deblor is

Reyisirar of Companies, Mubai under Campanies

incorporated/ registered Act, 1956
| Registration Number - 131422
4. | Corporate ldentity No. / Limited Liability identification{U241 10MH2001PTC 131422
No. of corperate debtor
8. f_\ddtess of the registered office and principal office{Registered office:
{if any} of corparate dedter Supreme Starlech Private Limited, Biock Na, 13-14
SevaSadan, C.A. Road Nagpur MH 440018
6. | Insalvency commencement dale in respect ofi25i Oclaber, 2019 being the date the order passed
qmpora(e deblor by the Hon'ble NCLT, Mumba Bench {Order raceived
by IRPor: 26/10/2019)
7 |Estimated date of closure of insoivency resclution 22ndApedl, 2020 veing 180t day from the Insolvendy
process Commencement Date
8. |Name and registeation number of the insolvency|{CAPAWAN KUMAR RAMDHAN AGARWAL
professional acting as interim resoiution professicnal {Ragistration No:
: IBBYIPA-001/IP-PO0414/2017-13/10737
g. |Address and e-mad of the interim resoluticniAddress: 42, Gopat Bhawan, 199 Princess Street,

professional, as registered with the Board' Mumbai-4C0 002 E-mail: arbilratomr@gmail.com

10. | Address and e-mail to be used for comespondenceiSame as eniry No. 09
with the intarim resclulion professional

11. | Lastdate for submission of claims Sth November, 2049

12 | Classes of credilcrs, if any, under clause (b} of sub-
section (BA) of section 21, ascertained by the interim
resolution professional

No class has been ascertained ill dale

13 | Mames of iInsoivency Professionals identified 1o act as N.A.
Authorised Representatve of creditors in @ dlass

{Three names for each class)

14. | {a) RelevaniFomsand Reievant Forms mentioned at Point 4 belca
(b} Details of aulhorized represeniatives are

avatable at:

1. Notice is hereby given thatthe National Company Law Tribunat has ordered the commencement of 2 Corperaie
insalvercy resclution process of SUPREME STARTECH PRIVATE LIMITED an 25th Cctober.201%.

2. Thecreditors of SUPREME STARTECH PRIVATE UMITED are hereby called upon lo submit their claims with
procf on or before 09th November, 2018 lo ihe interim resolution professional at the adaress mentioned
against entry No. 08. ’

3. The financial creditors shall submit their claims with proof by wlecironic means only. All other creditars may
submiit the claims with aroof in person, by post or Dy slectrenic means. ;

4. The claims may be submitted in their specified fonms. Form 8- Operationa: Creditor (Other Than WorkinerY
Empioyee); Fom C- Financiat Creditor; Foan CA- Finangial Creditors in a ciass; Form D- Workmen! Employee;
Farm E- Authorised Representaiive of Workmen/Employee and Fom - Other Credilors. Copy of the above
Forms car e downioaded from nifps:/fibbi.govindhome/downioads :

5. Submission of faise or misleading proofs of claim stall aliract penallies. sdl-

Pawan KR Agarwal

Interim Resolution Professianal

[BBINPA-001]P - P00414/2017-18H 9737

Place : Mumbai
Dated : October 29, 2019
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